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PTI/ Devdiscourse/ ThePrint/ Latestly/ The Week/ NYOOOZ
CISF declared winner of NHRC debate competition

https://www.ptinews.com/news/national/cisf-declared-winner-of-nhrc-debate-
competition/2/463986.html

https://www.devdiscourse.com/article/law-order/2262937-cisf-declared-winner-of-nhrc-
debate-competition

https://theprint.in/india/cisf-declared-winner-of-nhrc-debate-competition/1232352/

https://www.latestly.com/agency-news/india-news-cisf-declared-winner-of-nhrc-debate-
competition-4497999.html

https://www.theweek.in/wire-updates/national/2022/11/23/des72-cisf-debate-human-
rights.html

https://www.nyoooz.com/news/delhi/1706348/cisf-declared-winner-of-nhrc-debate-
competition/

The Central Industrial Security Force (CISF) was on Wednesday adjudged the overall
winner of the 27th CAPF debate competition organised by the National Human Rights
Commission (NHRC), according to an official statement.

The competition was held on the topic of "Maintenance of human rights is the primary
pre-requisite for rule of law and constitutional governance".

"The CISF team secured maximum marks during the debate and won the overall best
team rolling trophy. Since 2014, the CISF has won the overall best team rolling trophy
for seven consecutive years till 2020," a spokesperson of the force said.

CISF Director General Sheel Vardhan Singh has congratulated the winners, he added.

The debate competition is organised annually by the NHRC and officers and personnel
from the Central Armed Police Forces, such as the CISF, BSF, CRPF, SSB and ITBP,
apart from the NSG, Assam Rifles and NDREF, participate in it.

The CISF functions under the Union home ministry. It has a sanctioned strength of
about 1.63 lakh personnel and is primarily deployed to guard major civil airports and
vital installations of the country in the nuclear, aerospace and other domains.
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PTI/ Deccan Herald/ ThePrint/The Week/Devdiscourse/NYOOOZ
Special laws like UAPA were enacted to protect human rights

https://www.ptinews.com/news/national/special-laws-like-uapa-were-enacted-to-protect-
human-rights-not-take-them-away-nhrc-chief/463989.html

https://www.deccanherald.com/national/special-laws-like-uapa-were-enacted-to-protect-
human-rights-not-take-them-away-nhrc-chief-1165161.html

https://theprint.in/india/special-laws-like-uapa-were-enacted-to-protect-human-rights-
not-take-them-away-nhrc-chief/1232404/

https://www.theweek.in/wire-updates/national/2022/11/23/des73-nhrc-mishra.html

https://www.devdiscourse.com/article/law-order/2262944-special-laws-like-uapa-were-
enacted-to-protect-human-rights-not-take-them-away-nhrc-chief

https://www.nyoooz.com/news/delhi/1706350/special-laws-like-uapa-were-enacted-to-
protect-human-rights-not-take-them-away-nhrc-chief/

NHRC chairperson justice (retd) Arun Kumar Mishra on Wednesday said that some
special laws like the Unlawful Activities (Prevention) Act were enacted to protect human
rights and not to take them away.

He was addressing a gathering at the 27th NHRC Annual Debate Competition for the
Central Armed Police Forces (CAPFs) organised in collaboration with the CISF here.
"Some special laws like the UAPA were enacted to protect human rights and not to take
them away," he was quoted as saying in a statement issued by the NHRC.

The concept of using proportionate force in dealing with an adversary has been
embedded in the Indian idea of "Manav Dharma". The promotion and protection of
human rights is a valued part of Indian culture, philosophy, and practice having the
genesis in ancient Indian scriptures right since the 'Rig Veda', he said.

This was reflected in the Ramayana period when Lord Ram advised Laxman to use
proportionate force and not a weapon of mass destruction during the war, and even in
the Mahabharata period, when the warriors fought on principles and after the sunset
visited the opposite camps to care of the wounded, the NHRC chief said.

Ancient Indian values guide people to protect and promote all elements in nature, which
are so essential for life on the earth. Technology bereft of morals will be destructive to
the environment and therefore, life on the earth, he asserted.
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He lauded the role of the armed forces in protecting the security and integrity of the
nation and providing safety to the citizens braving adverse situations.

Referring to the topic of the debate competition -- 'Maintenance of Human Rights is the
primary pre-requisite for rule of law and constitutional governance' -- the NHRC
chairperson said though it was more challenging for those who spoke against the
motion, the arguments given by the participants for and against the motion indicate their
sensibility and understanding, of the respect human rights require to be given during
their operations, which is the aim of this debate competition for Central Armed Police
Forces.

The CISF lifted the overall best team rolling trophy, winning the final round of the debate
competition in Hindi and English.

Among the individual honours, the first prize for debate in Hindi went to Sub Inspector,
Vikesh Timande, RPF, and in English to Sub Inspector, Nazish Khan, CISF. Besides the
certificates and a memento, the first, second, and third prize winners were also given
cash awards of Rs 12,000, Rs 10,000 and Rs 8,000 each respectively, the NHRC said
in the statement.
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NHRC seeks ATR on death on a joyride swing
https://www.thestatesman.com/cities/bhubaneshwar/nhrc-seeks-atr-on-death-on-a-
joyride-swing-1503133444.html

The National Human Rights Commission (NHRC) sought Action Taken Reports (ATRs)
from Bolangir District Collector and Superintendent of Police over the electrocution of a
man in a joyride swing.

Responding to a petition filed by Rights Activist and Supreme Court Advocate
Radhakanta Tripathy, the NHRC issued notice and sought for Action Taken Reports
from all the authorities within four weeks.

Debraj Sahu had fallen from a swing of a joyride at a fair in Tureikela block of Balangir
district on 8 November last.

The petition alleged that the fatal accident could have been averted if the local
authorities had issued a safety certificate after proper inspection of the joyride.

The petition sought for an inquiry and initiation of action against errant officials to check
such fatal mishaps in future. The petition also sought for adequate compensation to the
next of kin of the deceased.

“The Commission directs its Registry to transmit the copy of complaint to the concerned
authority calling for an action taken report within four weeks. The concerned authorities
shall also intimate the Commission, if any notice, order etc., has been received by
him/them in the instant matter from the State Human Rights Commission? If yes, a copy
of such order be also sent to the Commission within four weeks.” The NHRC stated.
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NHRC notice to Raj over deaths of workers at city sewage
plant

https://m.timesofindia.com/city/jaipur/nhrc-notice-to-raj-over-deaths-of-workers-at-city-
sewage-plant/amp_articleshow/95701241.cms

The national human rights commission (NHRC) has sent notices to the state
government, the DGP and the chairman of the Jaipur Development Authority over
reports of the death of three workers while carrying out repairs in a sewage treatment
plant. The NHRC took suo motu cognizance of a media report that two labourers died
while conducting repairs of a leaking valve in a 25 feet-deep well of a sewage treatment
plant of Jaipur Development Authority (JDA) in Kalwar area on November 18. The third
worker died while being treated at a city hospital on Monday. The commission, while
appreciating the commendable work done by police officers in pulling out one of the
victims from the sewerage well, was of the view that prosecution against the responsible
persons or agency, whether public or private, is mandatory under Section 304A of the
IPC, who engaged the victims in hazardous cleaning without safety gear, the statement
said. Accordingly, the NHRC has issued notices to the chief secretary and the DGP as
well as the JDA chairman seeking a report within four weeks, it said. The chief secretary
has been asked to intimate whether any relief or rehabilitation has been provided to the
family of the deceased. She has also directed to intimate whether the advisory issued
by the commission is being implemented, it added. The DGP is expected to inform
about the present status of the FIR registered in the matter and action taken against the
responsible officers or agencies.

“The JDA has been asked to submit report about the initiation of disciplinary action
against errant public servant(s) under relevant service rules, due to whose culpable
negligence three precious human lives were lost for not having been provided with the
safety equipment,” the rights body said. “According to the media report, there was a
complaint of leakage and the victims, who were cousins, were deputed to attend the
work without providing any safety equipment to them. The well is reportedly 25-feet-
deep in which the victims had entered to undertake the work and when they were trying
to tighten the valve of the mainline, it broke, resulting in the sudden flow of the sewage
garbage which flooded the well and both the victims came under it,” the statement said.
The NHRC had issued an advisory on September 24, 2021 about the ‘Protection of
Human Rights of the Persons Engaged in Hazardous Cleaning’ to the Centre, state
governments and local authorities with an object to ensure complete eradication of this
unhygienic practice. In the advisory, it is specifically mentioned that in case of any
sanitary work or hazardous clearing work, the local authority and the contractor or
employers are to be held responsible and accountable, jointly and severally, irrespective
of the type of hiring/engagement of the sanitary workers
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NHRC notice to Rajasthan over deaths of workers at Jaipur

sewage plant
https://www.dnpindia.in/states/rajasthan/nhrc-notice-to-rajasthan-over-deaths-of-
workers-at-jaipur-sewage-plant/131092/

The National Human Rights Commission (NHRC) has issued notices to the Chief
Secretary (CS) and Director General of Police (DGP) of Rajasthan and the Jaipur
Development Authority (JDA) chairman, seeking a report within four weeks on the death
of workers in a sewerage well.

The NHRC said in a statement that the chief secretary has been directed to inform
whether the advisory issued by the commission is being implemented by the state of
Rajasthan. The DGP has been asked to inform about the present status of the FIR
registered in the matter and the action taken against the responsible officers/agencies.
The commission would also like to know the health status of the third victim, who is
reportedly undergoing treatment at a hospital.

Complaint of sewage leakage

The Jaipur Development Authority chairman has been asked to submit a report
regarding initiation of disciplinary action against errant public servants under the
relevant service rules, whose negligence led to the loss of two lives by not providing
safety equipment. As per media reports, there was a complaint of sewage leakage and
the victims, who were cousins, were allegedly deputed to attend the work without
providing them any safety equipment.

The well is reportedly 25 feet deep into which the victims had entered to work and when
they were trying to tighten the mainline valve, it ruptured, resulting in a sudden gushing
of sewage waste that flooded the well and Both the victims got hit by it.

Commission took suo motu cognizance

The Commission took suo motu cognizance of a media report that two laborers died
while repairing a leaking valve in a 25 feet deep well of a sewerage treatment plant of
Jaipur Development Authority in Kalwad area in Rajasthan on November 18.
Reportedly, one of his companions was rescued by a police officer by jumping into the
well. He is being provided medical treatment at a hospital, he added. The Commission
expressed grave concern that it is constantly pushing the authorities to get such
hazardous work done with the help of machines, but it is being done manually without
protective equipment, resulting in accidents in various parts of the country. Loss of life
and property is happening almost on a daily basis.
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Delhi Pollution: Slight respite for Delhiites as AQl improves

to moderate category
https://www.timesnownews.com/delhi/delhi-pollution-slight-respite-for-delhiites-as-aqi-
improves-to-moderate-category-article-95723270

The overall air quality in the national capital slightly improved to 'moderate' category
zone on Thursday morning. The average Air Quality Index (AQI) was recorded at 173,
according to the System of Air Quality and Weather Forecasting And Research
(SAFAR). Around the same time on Wednesday, the index was recorded at 201, falling
in the 'poor' category.

Temperature is expected to drop further in Delhi on Sunday. The minimum temperature
in the city is likely to be between 9-10 degree Celsius and the maximum will be around
27 degree Celsius. Shallow fog is likely to cover the city in the morning and the sky will
remain partly cloudy later, the India Meteorological Department (IMD) said.
recommended by

In Pusa, the AQI was 169, while in the Airport region it touched 150. For Mathura Road,
it was 233. The air quality index in the IIT Delhi region was recorded at 142 and atLodhi
Road it was 159.

An AQI between 101 and 200 is considered 'moderate’, 201 and 300 'poor’, 301 and
400 'very poor', and 401 and 500 'severe'.

However, the air quality in Delhi might deplete again on Thursday with an estimated AQlI
at 232, according to SAFAR.

Meanwhile, The National Human Rights Commission (NHRC) on Saturday held a third
round of meetings with the chief secretaries of Delhi, Haryana, Punjab and Uttar
Pradesh and asked them to submit a detailed report on how to prevent air pollution in
the Delhi-NCR region before November 25.
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Suvendu meets governor separately at Raj Bhavan
https://timesofindia.indiatimes.com/city/kolkata/suvendu-meets-governor-separately-at-
raj-bhavan/articleshow/95727921.cms

: Led by CM Mamata Banerjee, Trinamool Congress seniors were present in full
strength at the oath-taking ceremony of new Bengal governor C V Ananda Bose at the
Raj Bhavan on Wednesday but leader of opposition Suvendu Adhikari gave the
ceremony a miss, taking umbrage at the seating arrangement. Adhikari's seat was
towards the rear of the Throne Room between chairs marked for MLAs Krishna Kalyani
and Biswaijit Das, who joined Trinamool at events outside the assembly after winning
the 2021 polls on BJP tickets. “It is not possible for me to take a seat next to such
objectionable persons. | have requested the governor to give me an appointment
separately,” he said, calling what happened “uncultured”. He later called on the
governor at Raj Bhavan and presented him with a copy of the National Human Rights
Commission report on post-poll violence, which Trinamool had junked as being highly
partisan, and a copy of the Gita in English. “I sent a welcome mail at 10.50am. He gave
me an appointment at 12.45 pm. | reached Raj Bhavan at 12.37 pm and the governor
spent 22 minutes with me,” he said. The governor, soon after taking oath, got a letter
from state Congress president Adhir Chowdhury, complaining of “administrative
excesses” on Congress councillors in Purulia’s Jhalda Municipality after Trinamool
recently lost the board. He sought Bose’s intervention because he suspected that efforts
were on to appoint an administrator. Bose referred to his “emotional connect” with
Kolkata after the ceremony and reminisced how he used to stay near the Shyambazar
five-point crossing during his stint here as a State Bank of India probationary officer.
One of the stories that Bose has authored is about a flower seller in Kolkata who earned
by picking flowers from a cemetery.
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UAPA: TaTa3Hl 997@ o JudT &1 T i 931 991+, wared
il Y off FrEAT A

https://www.amarujala.com/india-news/nhrc-chief-says-special-laws-like-uapa-were-
enacted-to-protect-human-rights-not-take-them-away
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gRATON & AET WRAF-DGP F Aifew: 3malr A 6 v # R aey; S A
d¢ hdl &Y Teell ¥ SHF...

https://www.bhaskar.com/local/haryana/news/rape-case-with-wife-of-inmate-of-neemka-
jail-report-to-be-given-in-6-weeks-130597602.html
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AYTAT BIRIRET BT dHT STHAY o1 AThd MTS A TATIHHT F
HATHAT Gof HIAT

https://jantaserishta.com/local/assam/tmc-leader-saket-gokhale-files-case-in-nhrc-
regarding-meghalaya-firing-1774326

HGT ARAT JUIH HEIF & Al Hlehd M@l A AHTeAT IEN T 3N F TS
AAITRIRR 3T (TATIIRE!) H A THR & FATh "3HH del GaRT HBRUI
AMNTRT 3R oI o & AT S g@e 3R dlehe arell Tear & Hae J Th
AT GRR fRam 1 22 FdeX A A@A & Aurerdy & Aarfdar & @ore s, si@r 6
ST AR 3T A, "SIdT o Ueh ST H hgl| AT H gl AT § Toh 37PROT IMelEanT H
AR AT AT & I AT A8cd ¥ 3R v 3eqgfad Sherenfa & deeg & S aet
3091 W A9 Faunfersh 3SR #9397 & [ T| "HAA a7 ARmRAT ganr
gy aFaal & AT grde g &7 3TATT HHROT 3T 373% A7 MG F Teh
I H &gl, Ig ATHAT dohld TadT o & TTT-TTT JTH TIER A 37 Y 3397
el & HIFAT HI ATIH oo FI 3L ST &, ST TdAT H AT & & H 373 &9
¥ derra gl
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STUFT A A A d¢ gfad Y A FA F a9 AfeaT A [FaT ...

https://udaipurkiran.in/hindi/inspector-rapes-woman-in-lieu-of-helping-jailed-husband-
nhrc-issues-notice-to-haryana-chief-secretary/

gRATOT (Haryana) & Yeldel & Ueh HISH i STUFCL of ool & §¢ Ufd HI #AGG et
% deo H Ue Afgem T TolchR [FAT. 39 gear HI @RI I JAT ﬁﬁg’(’ﬁﬂw
(Tuesday) T ISET AlAT HTAFR AR TATAIRAT) o gRAOT (Haryana) & 7T
afa 3R gfed (Police) HeTieerreh &I Aifed SIRT fhar & 3R 58 day & ©F
qeg & My RO AN 8. 3T & HJaR g e oiieh Yas @Ry qfsar &
HATAAITSRT T oot g.

3TN A Afed # FqET AT F @7 ¢ 6 PRI W AR & AT sedisT
sfafaas, 2013 # GAR Rer-fAdet 1 groe gl @ & fav sugesa @dy
ST fohT aTT § AT A8 S AU HART o 999 & s H dldh Adeh GaRT dreR
qeT & 3cdisel Afgd HRIEYT W ARGt & IieT 3ciiseT & G # o v a¥ &
s i RAE o Al &

3mer & gferd (Police) #gTfacers &1 femar A # dUR favw arw faen-fdert @
qrelel T8l el 3N S Y& A H IFAYAT & v gRAOT (Haryana) gierd
(Police) & TEUTITT PTG T faFear & HRUN & Y H Fr 35 FRAS AT Th
RAE g&dd w3 & AU gl 731 §. g0 @y R &7 3R et & [@erd gs
AT ATH $r Higer Fufa 3R TREART $r RUlE af@er el @I &gl g
RN o HgTlorersdh & qor ¢ o Nfsa Afger & Fganaen f&ar ar § ar =16,

AT (Media) RGE & HATids NST ARG Tolder H1 Tt arell 8. #S, 2020 &
#AEA H, 3Hb 9fd & T $o [dare FI A $© ool R gHAT HT HT HH
gor foRam I/ ar. 3uer 9fa Aeewr I & dg & Jg o garr T § 39 ke
NfSar sEdeer & Iusd 7 371, FEa Afger @ 39 9fd & I F TR Feprea &
HGG el ol drel fohar. Ig o §arar R § fF sTae o 391 Il 9o el &
Ugel 4 oM@ 9 3R a1 #H 1 @ Y AR o v O
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NHRC seeks report
on Bolangir fatal fall

POST NEWS NETWORK

Bhubaneswanr; Nov 23: The National
Human Rights Commission (NHRC)
has sought action-taken reports
(ATRs) from the District Magistrate
(DM) and Superintendent of Police
of Bolangir over death of a man
after falling off a joyride in Tureikela
block of the district this November:

While hearing a plea filed by
rights activist Radhakanta Tripathy,
the NHRC asked the authorities
to file the ATRs within four weeks.

Tripathy had informed the com-
mission that Debraj Sahu of
Tureikela block of Bolangir died
after falling off a joyride in the lo-
cality during Kartik Purnima cel-
ebration November 8 this year.

He alleged that the mishap oc-
curred due to the sheer negligence
of the authorities.



ORISSA POST, Bhubaneswar, 24.11.2022

Page No. 7, Size:(19.66)cms X (7.46)cms.

Women, girls more at risk of being kllled at home: Report

The report comes ahead of
the International Day for
the Elimination of
Violence against Women
November 25 and is a
horrific reminder that
atrocities against women
and girls is one of the most
pervasive human rights
violations worldwide

PRESS TRUST OF INDIA

New Delhi, Nov 23: A new study
by UNODC and UN Women
Wednesday showed that, on an av-
erage, more than five women or
girls were killed every hour by some-
one in their own family in 2021.
Of all the women and girls in-
tentionally killed last year, some 56

percent were Killed by intimate
partners or other family members
(45,000 out of 81,000), showing that
home is not a safe place for many
women and girls, Meanwhile, 11
percent of all male homicides are
perpetrated in the private sphere.
UN Women Executive Director
Sima Bahous said: “Behind every
femicide statistic is the story of
an individual woman or girl who
has been failed. These deaths are
preventable - the tools and the
knowledge to do so already exist.”
“Women’s rights organizations
are already monitoring data and ad-
vocating for policy change and ac-
countability, Now we need the con-
certed action across society that will
fulfil women's and girls' right to feel
and to be safe, at home, on the
streets, and everywhere.”
UNODC Executive Director
Ghada Waly said: *“No woman or girl
should fear for her life because of

who she is. To stop all forms of
gender-related killings of women
and girls, we need to count every vic-
tim, everywhere, and improve un-
derstanding of the risks and driv-
ers of femicide so we can design

REPRESENTATIONAL IMAGE

better and more effective prevention
and criminal justice responses.”
“UNODC is proud to launch the
2022 femicide study with UN Women
to galvanize global action and salute
the efforts of women'’s rights or-

ganizations ar ound the world to
end this erime.”

This year’s figures also show
that over the past decade, the over-
all number of female homicides
has remained largely unchanged,
underscoring the urgency to pre-
vent and respond to this scourge
with stronger actions.

Even though these numbers are
alarmingly high, the true scale of
femicide may be much higher. Too
many victims of femicide still go
uncounted - given inconsistencies
in definitions and criteria amongst
countries, for roughly four in 10
women and girls killed intention-
ally in 2021, there is not enough
information to identify them as
femicide, especially for those killings
happening in the public sphere.

As for regional disparities, while
femicide is a problem that con-
cerns every single country in the
world, the report shows that in ab-

solute numbers, Asia recorded the
largest number of gender related
killings in the private sphere in
2021, whereas women and girls
were more at risk of being killed
by their intimate partners or other
family members in Africa.

In 2021, the rate of gender related
killings in the private sphere wases-
timated at 2.5 per 100,000 female
population in Africa, compared with
1.4inthe Americas, 1.2 in Oceania,
0.8 in Asia and 0.6 in Europe.

At the same time, the findings
suggest that the onset of the Covid-
19 pandemic in 2020 coincided

with a significant increase in gen- =

der related killings in the private

sphere in Northern Americaand ¢

to some extent in Western and
Southern Europe.

However, gender-related killings,
as well as other forms of v1olence—€
against women and girls, are not
inevitable.
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NHRC seeks ATR on

joyride death

STATESMAN NEWS SERVICE
BHUBANESWAR, 23 NOVEMBER:

The National Human Rights
Commission sought Action
Taken Reports (ATRs) from the
Bolangir District Collector
and Superintendent of Police
overthe electrocution of aman
in a joyride swing.

Responding to a petition
filed by Rights Activist and
sSupreme Court Advocate Rad-
hakanta Tripathy, the NHRC
issued notice calling for ATR
without four weeks.

Debraj Sahu had fallen
from aswing of ajoyride ata
fair in Tureikela block of Balan-
gir districton 8 November last.

e petiion alleged that
thefatal accident could have
been averted if the local
authorites had issued a safe-
ty certificate after proper
inspection of the joyride.

The petition soughtforan
inquiryand initiation of action
against errant officials to
check such fatal mishaps in
future. The petition also sought
for adequate compensation
to the next of kin of the
deceased.
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